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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 44 OF 2023
IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:
SHAILESH SINGH ...APPLICANT
VERSUS
THE SURYAA HOTEL & ORS. ...RESPONDENTS
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dated 06.10.2015.

3. Annexure-R1/B. Copy of Communications
dated 17/18.09.2015 is annexed he \ 7

4. Annexure-R1/C  (Colly). Copy of the
Certificate of Registration of Wells bearing Reg. ig -2 l
No. DLOFCT/43302 & DLOFCT/43303 in
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CGWA.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 44 OF 2023
IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:

SHAILESH SINGH ...APPLICANT
VERSUS

THE SURYAA HOTEL & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 1 THE SURYAA HOTEL

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1.  That the present Execution Petition is not maintainable against the
Respondent No. 1 Hotel. No reliefs as prayed in the present Execution
Petition can be granted against the Respondent No. 1 Hotel. The
Petitioner has filed the present Execution Petition for execution of Order
dated 23.08.2018 passed by this Hon’ble Tribunal in O.A. No. 407 of
2015. The said Original Application was filed by the Petitioner against
the answering Respondent herein and also against other similarly situated
Hotels and other government authorities. In this regard, the Respondent
No. 1 Hotel humbly submits the following facts which clearly show that
there is no contravention by the Respondent No. 1 Hotel with regard to
the allegations as made by the Petitioner in the Petition under reply, in

which execution of the Order is sought: -



(a)

(b)
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That the Respondent No. 1 Hotel started facing a very serious water
seepage issue in the Hotel basement area in the year 2010. As the
water was flowing into the Basement of Respondent No. 1 Hotel
and was very dangerous with regard to the Basement area as well as
the property/building of the hotel due to the damages caused to the
basement including the weakening of the superstructure on which
the entire building is standing, the Respondent No. 1 Hotel tried to
go into the root cause of this serious issue and after due
investigation, Respondent No. 1 Hotel came to the conclusion that
due to the extreme high ground water level in this vicinity of the
area in which Respondent No. 1 Hotel is situated and which is near
to Yamuna River, the seepage issue is reoccurring. Areas like New
Friends Colony, Sidharth Enclave, Okhla Area, Sukhdev Vihar,
Maharani Bagh etc. which places are surrounding the New Friends
Colony where the Respondent No. 1 Hotel is situated is arm length
close to River Yamuna and as such extreme high ground water level

is the main cause of the water seepage in these areas.

In this regard, the Respondent No. 1 Hotel wrote to all the
concerned Govt. authorities to resolve this major issue and
accordingly a survey was made by the authorities in these areas and
finally they came to a conclusion that this problem can be solved, if
the hotel including the other incumbents of the said various affected
places, where the ground water level is high and the same can be
solved if the Hotel was concerned to remove the excess water from

time to time.
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In this regard, the Central Ground Water Authority (CGWA) sent a
Communication vide their letter No. 7-4/CGWB/SUO/ ND/ST/525
dated 06.10.2015 to the Respondent No. 1 Hotel and other relevant
authorities that excess water need to be removed from the affected
areas through the bore-well to maintain the water level. Copy of
Communication vide their letter No. 7-4/CGWB/SUO/ ND/ST/525
dated 06.10.2015 is annexed hereto as Annexure-R1/A.

It is submitted that although the Respondent No. 1 Hotel already
has Delhi Jal Board Water Connection to run the daily hotel
operation, but as the Respondent No. 1 Hotel is bound to use the
ground water for removal of the excess water from the basement
area as suggested by the CGWA which was the solution to maintain
the required ground water level in the basement area. The
Respondent No. 1 Hotel acted upon the said suggestion of CGWA
and was able to maintain the required ground water level in the

basement area of the Respondent No. 1 Hotel.

It is humbly submitted that various Petitions were also filed before
the Hon’ble Delhi High Court and before this Hon’ble Tribunal by
the residents of Sidharth Extension and Sukhdev Vihar areas, which
areas are near to the vicinity of the Respondent No. 1 Hotel i.e.
New Friends Colony/Friends Colony/ Maharani Bagh/Sukhdev
Vihar etc. with regard to the high ground water level in the area
causing severe seepage in the basement area and damaging the
structure of the constructed buildings. Hon’ble High Court and this
Hon’ble Tribunal took cognizance of water logging problems and

directed the CGWA to study the problem in these areas. Copy of
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Communications dated 17/18.09.2015 is annexed hereto as

Annexure-R1/B.

It is respectfully submitted that from the very beginning the
Respondent No. 1 Hotel has the permission from the Central
Ground Water Authority which was constituted under Section 3(3)
of Environment (Protection) Act, 1986 certifying that the bore-
well/tube-well/motorized dug-wel/DG cum Bore-well/Hand
pump/filter point as per the details given thereon has been
registered with the Central Ground Water Authority the terms and
conditions of the grant said registrations are also mentioned in the
said certificate. Copy of the Certificate of Registration of Wells
bearing Reg. No. DLOFCT/43302 & No. DLOFCT/43303 in
favour of the Respondent No. 1 Hotel issued by CGWA is annexed
hereto as Annexure-R1/C (Colly.).

That it is humbly submitted that the said Certificate and Permission
of Bore-Well is continuing with the Respondent No. 1 Hotel. In
view of the above submissions, it is wrong on the part of the
Petitioner to allege that there is illegal extraction of ground water

by the Respondent No. 1 Hotel.

It is also submitted that the Respondent No. 1 Hotel is getting the
bills from Delhi Jal Board for the water consumption. It is also
submitted that the Respondent No. 1 Hotel is paying the additional
sewerage maintenance charges which comes under the jurisdiction
of DJB besides supplying the water to the Respondent No. 1 Hotel

for the use and consumption in the hotel and this charge being paid,
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there is no illegal act by the Respondent Hotel and there is no

contravention of the Environment Act as alleged by the Petitioner.

That the relevant part of Communication dated 06.10.2015 issued
by CGWB inter alia states as under: -

“This has reference to the above cited letter regarding
seepage in the basement of Hotel Suryaa premise. In
pursuance of National Green Tribunal OA No. 253 regarding
water logging problem in Sukhdev Vihar and directed
Central Ground Water Authority to study the problem and
submit report. In this connection field visit by the officers
from GGWB was carried out in the adjoining areas like
Sukhdev Vihar, New Friends Colony and Okhla Phase-1t is
incorrect to suggest that. It was observed that ground water
level monitored at Hotel Suryaa was 4.5 meter below ground
level and in surrounding areas it was 3 meter below ground
level and seepages were observed in the basement of
buildings including Hotel Surya. In view of this it is
suggested to utilize ground water through pumping from
existing wells and avoid any direct recharge to the aquifer
(Soil). However, Rain water may be stored in storage tanks
on the surface.

In this regard CGWA has advised Govt. of NCT of Delhi to
take immediate action to lower the ground water level by
encouraging withdrawal of ground water and by issuing
directions to stop artificial recharge in the affected areas.”
That it is respectfully submitted that the Respondent No. 1 is fully
committed to the cause of Environment & Pollution Control and all
necessary measures to control pollution and permissions from
concerned authorities including Delhi Pollution Control Committee
under Water Prevention & Control of Pollution Act, 1974 and
registration for tube wells from Central Ground Water Board have

been obtained. The Respondent No. 1 has also installed flow meters
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at both tube wells and Sewage Treatment Plant. The Respondent
No. 1 has also entered into an MOU with MCD to maintain the
public park adjacent to the premises of the Respondent where
treated waste water from STP of the Respondent is partly used for
watering plants and grass. It is also in knowledge of the Petitioner
through DPCC that the Respondent No. 1 has two tube wells
registered with Central Ground Water Authority and it has a valid
consent obtained from DPCC. The Respondent No. 1 is also paying
regularly additional sewerage charge to Delhi Jal Board for drawing
water from the said both tube wells besides paying water cess on
entire water consumption as per bill raised by Delhi Pollution
Control Committee under Water (Prevention & Control of

Pollution) Cess Act, 1977 as amended in the year 2003.

It is also submitted that the Ground Water Level in the area where
the Respondent No. 1 Hotel is situated is rising since last few years
and causing threat to the structures of the Respondent No. 1 and
others in the said area including Sukhdev Vihar and Siddhartha
Enclave and therefore, the Central Ground Water Board has

recommended that:

(i)  Water table needs to be lowered through pumping of existing
wells to maintain the ground water level at a depth say 8 m
bgl (below ground level) so that it does not affect basement
of building,

(i) Pumping schedule should be intensified during monsoon

season (July-Oct),
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(iii) Ground Water pumping by the people may be encouraged in
localized area,

(iv) Aurtificial recharge measures should be immediately stopped
in these area,

(v)  Construction of basement in buildings should be discouraged

in the area.

The above recommendations are made by the Central Ground Water
Board in its report filed before this Hon’ble Tribunal in September
2015 in O.A. No. 253 of 2015 titled as Tribunal on its own motion
Vs. GNCT of Delhi & Ors. According to the said Report Ground
Water Level at the premises of Respondent No. 1 is only 4.37m
below ground level. Relevant extract of the Report regarding
findings, recommendations and levels on ground water at 32

locations is annexed as Annexure-R1/D.

(I) It is also humbly submitted that as per Section 9(h) under Chapter
ITI of the Delhi Water & Sewer (Tariff and Meeting) Regulations,

2012, the additional sewer charges are defined as: -

“Additional sewer charge’ is levied from consumer who are
using ground water and/or water from any other source in
addition to the water supplied by the Board, thus generating
more sewage as compared to the volumetric consumption
recorded by the meter, as per the rates prescribed in

Annexure-II of Schedule-I1".

Maximum permitted/authorized effluent discharge by DPCC and

corresponding withdrawal of water from available source is duly



(n)

80 @

permitted by the Delhi Pollution Control Committee through its
consent order and therefore discharge of effluent treated up to
prescribed standards and corresponding water consumption from
authorized sources as already submitted could in no way be
construed as an act to degrade environment as alleged. The said
allegation is absurd and incorrect in view of the fact that ground
water in the area of South East Delhi of NCT of Delhi is found
continuously rising over a period of last few years due to less net
withdrawal of ground water as compared to recharge potential as
per report of the Central Ground Water Board. The matter of rising
ground water table in Siddharth extension area of South East
District of NCT of Delhi was also the subject matter in the matter
of Mohan Lal Ahuja Vs. Delhi Jai Board in WP(C) 7957 of 2014.
Hon’ble High Court was informed by Delhi Jal Board that it cannot

utilize said ground water found in Siddharth Extension area.

The Central Ground Water Board on 18.09.2015 has also informed
Secretary Environment, Government of Delhi after hydrological
investigations in Siddharth Extension, Sukhdev Vihar, Okhla Phase-
III, and New Friends Colony that 63000 cubic meter ground water
should be dewatered for 60 days and immediate action by
concerned state agencies by taken to lower ground water table in
affected areas by encouraging withdrawal of ground water and to

immediately stop artificial recharge measures in these areas.

The Respondent No. 1 Hotel not only has a STP to treat entire
effluent as per DPCC norms but also has a sewer connection from

Delhi Jal Board. The premises of the Respondent No. 1 Hotel is
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covered by sewer network of Delhi Jal Board in to which obtaining
connection by the Respondent No. 1 is compulsory as per DJB
Rules. In fact, the Respondent No. 1 has also gone aheald
voluntarily to enter into an MOU with MCD for maintaining
municipal park by side of the premises of the Respondent No. 1
where treated effluent from STP of the Respondent No. 1 Hotel is
partly used for horticultural purpose apart from its use in lawns,
cooling tower and water closets of the Respondent Hotel. These
measures have in fact reduced consumption of water by Respondent
No. 1. TItis also submitted that the premises of the Respondent No.
1 has been inspected by the DPCC and other officials from time to
time and nothing objectionable was observed during the said

inspections.

It is also submitted that ground water is drawn by the Respondent
No. 1 Hotel from both tube wells and supply from Delhi Jal Board
only as per requirement and treated water is also reused partly as
duly permitted by DPCC through consent order. The treated waste
water from the premises of the Respondent No. 1 Hotel is
authorized to be discharged into public sewer maintained by Delhi
Jal Board and a part of it is also reused as already explained. All
the required information has been provided to Central Ground
Water Authority for obtaining registration of both tube wells

installed in the premises in Hotel.

In view of the above submissions, it is wrong on the part of the

Petitioner to allege that there is illegal extraction of ground water
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by the Respondent No. 1 Hotel and the present execution petition
filed against the Respondent No. 1 Hotel may kindly be dismissed.

PARA-WISE REPLY ON MERITS

1.  That in reply to the contents of paragraph 1 of the Petition under reply, it
is submitted that that the present execution petition is not maintainable
against the Respondent No. 1 Hotel as the Respondent No. 1 Hotel has
complied with all the directions as made by the Hon’ble Courts and this

Tribunal from time to time.

2.  That in reply to the contents of paragraph 2 of the Petition under reply, the
Respondent No. 1 craves leave of this Hon’ble Tribunal to refer and rely
on the contents of reply filed on behalf of the Respondent No. 1 to the
O.A. No. 407 of 2015. The contents of the same are not being repeated
herein for the sake of brevity and the same may be treated as part and
parcel of the present reply. Certified copy of Reply on behalf of
Respondent No. 1 Hotel dated 24.11.2015 along with documents filed in
O.A. No. 407 of 2015 is collectively annexed as Annexure-R1/E
(Colly.).

3.  That in reply to the contents of paragraph 3 of the Petition under reply, it
is submitted that that the present execution petition is not maintainable
against the Respondent No. 1 Hotel as the Respondent No. 1 Hotel has
complied with all the directions as made by the Hon’ble Courts and this
Tribunal from time to time. As such the prayers made therein are not

maintainable against the Respondent No. 1, hence the execution petition
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against the Respondent No. 1 is liable to be rejected with costs

throughout.

That the contents of paragraph 4 of the Petition needs no reply as the same
is part of judicial pronouncements. However, it is submitted that the
Respondent No. 1 had already complied with the directions of this
Hon’ble Tribunal.

That the contents of paragraphs 5 & 6 of the Petition need no reply as the

same is not related to the answering Respondent No. 1 Hotel.

That in reply to the contents of paragraph 7 of the Petition, it is submitted
that the Respondent No. 1 had already complied with the directions of this
Hon’ble Tribunal.

That the contents of paragraph 8 of the Petition need no reply as the same

is not related to the answering Respondent No. 1 Hotel.

That in reply to the contents of paragraph 9 of the Petition, it is submitted
that the Petitioner has misused the process of RTI to seek select
information and DPCC has erred in providing personal information of the
Respondent (Third Party under RTI Act) to the Petitioner without
obtaining prior permission of the Respondent No. 1 as per Section 8 of the
RTIkAct.

That the contents of paragraph 10 of the Petition need no reply as the

same is not related to the answering Respondent No. 1 Hotel.

11-12 That the contents of paragraphs 11 & 12 of the Petition need no reply as

the same is part of judicial pronouncements. However, it is submitted that
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the Respondent No. 1 had already complied with the directions of this
Hon’ble Tribunal.

13-14 That the contents of paragraphs 13 & 14 of the Petition need no reply as
the same is not relating to the Respondent No. 1 as the Respondent No. 1

had already complied with the directions of this Hon’ble Tribunal.

15. That in reply to the contents of paragraph 15 of the Petition under reply, it
is submitted that that the present execution petition is not maintainable
against the Respondent No. 1 Hotel as the Respondent No. 1 Hotel has
complied with all the directions as made by the Hon’ble Courts and this

Tribunal from time to time.

16. That the contents of paragraph 16 of the Petition is totally false, wrong
and denied. The present Execution Petition is liable to be dismissed as
threshold. The Petitioner has filed the present execution petition without
any basis or knowledge and the same is not maintainable. The present
Petition is totally an abuse of process of law and Court. The Respondent
No. 1 Hotel reserve its right to claim compensation for defamation against
the Petitioner for causing damage to its reputation and goodwill by filing

such false, baseless, concocted Petition.

GROUNDS

There is no valid ground in favour of the Petitioner to file the present
Execution Petition, and the same is liable to be dismissed against the
Respondent No. 1 Hotel as the Respondent No. 1 had already complied
with the directions of this Hon’ble Tribunal.
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That all the prayers made in the Petition under reply are not maintainable
against the Respondent No. 1 Hotel as the Respondent No. 1 Hotel has
complied with all the directions as made by the Hon’ble Courts and this
Tribunal from time to time. Hence, the present Execution Petition filed
against the Respondent No. 1 Hotel is liable to be dismissed with costs
throughout.

That without prejudice to what has been stated that the Petitioner has not
come to this Hon’ble Tribunal with clean hands and has not disclosed why

the other Respondents/ Hotels are deleted in this Petition.

PRAYER

It is therefore, most respectfully prayed that this Hon’ble Tribunal may
kindly be pleased to dismiss the Execution Petition as filed against the
Answering Respondent No. 1 Hotel together with costs throughout in favour of

the Respondent No. 1 and against the Petitioner.

2
It is prayed accordingly. —

RESPONDENT NO. 1
THROUGH

M amar Uhodiing
MANSI CHADHA [D-1318/2005],
ADVOCATE FOR RESPONDENT NO. 1
161, LCB-I, DELHI HIGH COURT
NEW DELHI-110003, MOB: 9910772005
Email: chadhaandassociates@rediffmail.com
New Delhi
Dated: 22.07.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 44 OF 2023

IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:
SHAILESH SINGH ...APPLICANT
VERSUS
THE SURYAA HOTEL & ORS. ...RESPONDENTS
AFFIDAVIT

I, Ramanand Juyal, S/o Late Shri D. R. Juyal, Aged about 66 years, R/o B-108,
Sector-122, Noida, Gautam Buddha Nagar, UP-201301 do hereby solemnly

affirm and declare as under:-

1. ThatI am the Manager, Corporate Affairs, of the Respondent No. 1 Hotel.
I am well conversant with the facts and circumstances of the present case

and am duly authorised and competent to swear this Affidavit.

2. That the contents of accompanying Reply to the Execution Petition are

true and correct to my knowledge derived from the official records.

3. That the Annexures filed along with the present Reply is true andftorrect

copies to their respective originals.
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No.7-4/CGWB/SUO/ND/ST \ 1L
State Unit Office
¢ Central Ground Water Board
18/11 Jamnagar House,
New Delhi-110011

Date:’q\;\\\x\\

The Ma@ger Corporate Affairs
The Suryae

CHL Limited

New Friends Colony,

New Delhi-110-025

Sub: Seepage in Hotel The Surya New Delhi, New Friends Colony, New Delhi —reg.
Ref: CHL/Admin/15/3293 dated 26/09/2015
Sir,

This has reference to the above cited letter regarding seepage in the basement of Hotel Suryax
premise. In pursuance of National Green Tribunal OA No. 253 regarding water logging
problem in Sukhdev Vihar and directed Central Ground Water Authority to study the problem
and submit report. In this connection field visit by the officers from CGWB was carried out in
the adjoining areas like Sukhdev Vihar, New Friends Colony and Okhla Phase-III. It was
observed that ground water level monitored at Hotel Surya was 4.5 meter below ground level
and in surrounding areas it was ~3 meter below ground level and seepages were observed in the
basements of buildings including Hotel Surya. In view of this it is suggested to utilize
groundwater through pumping from existing wells and avoid any direct recharge to the
aquifer(Soil).. However, Rain water may be stored in storage tanks on the surface.

In this regard CGWA has advised Govt. of NCT Delhi to take immediate action 1o
lower the ground water level by encouraging withdrawal of ground water and by issuing

directions to stop artificial recharge in the affected areas.

Yours faithfully

~
\\g\, NE c,~\"‘<‘ ARC
(Dr. Uma Kapdor)
Officer In Charge
State Unit Office
Central Ground Water Board
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To,
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Government of India

Certral Ground Water Authority

hdinistyy of \wfater Resources,
River Deve!o ament & Ganga Rejuvenation

r Secretary

CGWRISUONDY/ST — | LSO Date: 17:09.2015
' | &

etary (Bov.& Forest), Govi. of NCT Delhi '
ol C-Wing, Delbi Secretarial; 1P Estate, :

New Deihi-02 .

ke ippging problem in Sidhosd Sxlensienaren, Souil East District, NCT Delhi — veg.

Sub: W
Sir, _
‘The Hor{'ble Delhi High Court and the Tlon*ble Nationa! Gresn Tribunal took copnizance of water logging

- roblem

in Sidharth Extension and SulhdevVihar areas, tespectively of South 12ast District and directed

Central Ground Water Authority to study the problem iu these areas. In pusstance of this, CGWB has
carried cut Hydrogeological investipation of affecied areas. Shallow water table has been reported in the

Sidharth

Extension, SukhdevVihar, Okhla Phase -3l and Mew Fridnds Colany, wwhich is causing seepages

in the bujldings thersby threatening the constructions that have come up in the area. The detailed siudy in

Sidharth

Extension has brought out that to lower groundwater lavel by 3 meters below ground level,a total

of ~63000 M? of ground water should be dewatered for 60 days. Detailed studies in SukhdevVihar; Okhla
Phase-111} und New Friends colony areas are under progress.Investigation i3 rlso being carried out in
adjoining areas like Kalindilunj, SaritaVihar and Maharani Bagh to study the sxtent of the problem. A
copy of ile report of Sidharth Extension is enclosed for kind informaiion and perasal.

Further,
18/05/20

In view o

it 5 10 add that Govt. of NCT Delhi vide 58(548)/EA/E;1V/O9/1041-1061 dated
FChasnotifiad the entire NCT Dethi for regulation of groundwater developiment..

{ above, immediate aclion may kindly be taken by the concerned state ageney/agancies to lower

the groud water levels in affected areas by encouraging withdrawal of ground water and necessary

‘ctionsimay kindly be issued to stop artificial recharge measures in these areas

Encl: As

Copy to:

Yours faithfully

. \:’
above o \\ BU‘}) g

Y \,_
Q

Member Secretary

1. The Sgorgtary, Department of Urban Development, Govt. of NCT Detli, ch Level, Deihi Secretariat
LP. Zstate, New Delhi - 110 002
2. The Chief Emcuilve Officer, Delhi Jal Board, Varunalays Building P[i-I1, Karol Bagh New Delhi-

11000p. R iy LR
3. TS to Chairman, CGWER, Faridabad e u;%}%“ : \e, réx“ \
. Aok ok
’ :rfé'; a%&m {*l“;ﬂl Member Se {eta,-y "\"’
v ekl RS " <
s‘ B ] o o e
t N : .~"Ie1, ,!,.-

o q\\(

West Block - 2, Wing -3 bector' i R Puram, New Dathi - 110066 5
Tel : 011-26175362, 261 75373, 26.’17537’9 e Fax : 011-26175369

Website : www.cgwa-noc.gov.in
T - w»c\ g e

o Zi - Lo & LEFE

RA/4
89 . /

47 .
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CENTRAL GROUND WATER AUTHORITY

{Constituted under Section 3(3) of Environment (Protection) Act,1986)
CERTIFICATE OF REGISTRATION OF WELLS

This is to certify that the Borewell / Tubewell / Motorized
BDugwell / Dug cum Borewell / Handpump/ Filter point as per

the details given overleaf has been registered with Central

Ground Water Auvthorify.

The terms & conditions of the grant of regisiration are

also given overleaf,
ijt(

CHAMREIAN
Central Ground Watcer Authority

R Msns e Water Resources, Jamnagin Toase. Mansingh Road, New Delhi- 1} g

¥ 1103 Ansal Bhawzn, Kastwba Gandin NMarg New Delhi- 10001
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Reg. Nooo DEOFC 143302 Tvpe s Bore Wl

SHELLIV L

PHOTEED TIIT S 2y

3

RIS TR

REL AR I O 1Y

Tevrma & Conditions
Any modification shall not be dore in any of the Jurameters given in Proforma by the
owner /' user of the ground water sucture (uhewell / borewell) motorized tdugwell /
hand putop! without prior approval of the Authority.

Thie water from the nell {stractuze) shall be uscd only for the purpose indicated m the
appdication for regisiration,

e esor shall istiouib: Central Ground Water Autheriny within four weeks of the
wrouid watee structure going in dicyse,

P uese shinl fumish sformaton ot the regscrsd ground water structure, as acd
Ahendrared By the Suiharrs

ks

The bty G 2l anaid vl var B tams o! e esficate ol ToRRTAtion an

webemal reasops

e cengioate of repisttato 1 non vt hle
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CENTRAL GROUND WATER AUTHORITY

{Constituted under Section 3(3) of Environment (Prolection) Act, 1986}
} CERTIFICATE OF REGISTRATION OF WELLS

This is to certify that the Borewell / Tubewell/ Motorized

Dugwell / Dug cum Borewell / Handpumyp/ Filter point as per

the details given overleaf has been regisiered with Central

Ground Water Authority,

The terms & conditions of the grant of registvation are

also given overleaf. Jr

i
{CHAHRSIAN

Central Ground Water Authority

A Minisiny of Watar Reseurces. Janmmnagar Heswe, Mansingh Rosd, New Delhi- 11 Bj

Pios Ansal RBhawan, Kasturpa Gand's Marg. Mew Delhi- 116 001
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Fvpe: Bore Well

N

NI IR S}

Terms & Conditiony
Ay wodification shall not be donc n any of the parameters given in Proforma by the
awner / user of the ground water stoucture {(tebewell / borewzit) motorized (dugwell /
The water from the well (structure) shall te used only for the purpose indicated in the
The user siwd) intimate Comtral Ground Water Santhority wathin four weeks of the

The user <hull furnith informatica stk the registered ground water strustre, as and

Toe Audenis can alier smend o sar ihe t2rms of the cenificewa of regisinitan on

1
hund punip) without prior approval of the Authority.
"1
apmbcaion for registration
rreund watir stauchiire poiny in disuse.
=hen desiread Oy the Authonty
.
ool s, vy nn
Togs cortigiee W b regisination is medransteable.
-

e s gttt ssil s torea Hnators ed fdugreedi b pranpy
s acint o aderimaiom

Vi Anihoray npay advice the s of eroand vorrer bt aaieD masee i devioe
sran el hernaell De and ahan recooanny o mopernty morior the wathdawal of
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.. ground water.

RELEVANT EXTRACT OF HYDROLOGICAL INVESTIGATION
REPORT, SUKHDEV VIHAR, ‘NCT DELHI BY STATE UNIT OFFICE,
CENTRAL GROUND WATER BOARD, JAM NAGAR HOUSE,
MANSINGH ‘ROAD,NEW DELHI SUBMITTED BEFORE HON'BLE
HATIONAL GREEN TRIBUNAL IN SEPTEMBER 2015 IN OA

253/2015. '

STUDY AREA DETAILS

The investigated area is covering SukhdevVihar, New Friends Colony,
Okhla Phase III, JamiaMilialslmia and Abu Fazal enclave located in
South East District of Delhi in the c}ose proximity Yamuna Flood
Planes. The area lies in the.Survey of India toposheet 5311.6 portion
of Agra Cani'a..l which is unlined ,passes through the eastern part of
study area. Further east of AbulFazal En.clave, Okhla Barrage is

located where there is ponding of water of river Yamuna.
GROUND WATER LEVEL MEASUREMENT

Present ground water leval was measured at 13 locations at and
around the present study area. In addition water leval data of
Siddharth Extension and its surroundings has also been utilized for

the present study. Ground water level (mbgl) has been found to be

shallow with depth to water level varying from 1.5 me‘ters below
ground level (mbgl] at SukhdevVihar to 6.56 mbgl a:
JamiaMilialslamia. In the data collected earlier, the depth of water
level varied from 1.59 mbglat Siddharth Extension to 9.4 mbgl at Shiv
Park JalVihar Road, Jangpura. The water level data collected is

presented in Annexure 1. ..

Water table contour map has been prepared. Ground water level
follow surface topography. The water tdble contour map shows that
the general flow direction of ground water is from South East to to
North West direction. Barapu'llahnala ground water mound can be
observed at kangaroo Park,Qkhlawith its elevation at 220.87m amsl
from where ground water seems to be flowing towards Friends Colon:}
and Siddharth Extension area in the North West direction. Ground
Water from SukhdevVihar 'seems' to flow towards JamiaMilialsmalia

where a local depression in water table is observed due. to pumping of

FINDINGS

Seepage in the basement is observed in SukhdevV;h”y _Ne :,\
Colony Okhla and Siddharth Extension areas. ( 4 ( : s i 3

/.m

ANNEXDRE- R /D
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These locations are in natural depressions in close vicinity of river

Yamuna.

' There is limited withdrawal of ground water

Basements were constructed by the residents when ground water was
being pumped for domestic use and ground water levels were &eeper
15-20 m.

With the commissioning of Sonia Vihar Treatment Plant, all these
localities started getting adequate water supply thereby resulting in
reduced ground water withdrawal and gradual build up of water
levels. ‘
Seepage from Agra Canal and Okhla Barrage may be recharging
ground water. '

The preliméhary investigations suggest that shallow bedrock
topography in the aréa restricts downward movement of ground water

leading to rise in water levels.
SUGGESTIONS FOR REMEDY

Water table needé to be lowered through pumping of existing wells to
maintain the ground water level at a depth say 8 m bgl (below ground

level) so that it does not affect basement of buildings

Pumping schedule should be intensified during monsoon season (
July-Oct) , '

Ground water pumping by the people may be encouraged in' localised
area. i

Artificial recharge measures should be immediately stopped in these
drea.

Construction of basement in buildings should be discouraged in the

area.

4
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Anxeczaure 1 Lo CGWEB Report in OA 253/2015 before NGT

s Location " Longiide | Latitude Depth Surface Water

No. . of Elevation | Table
Water (m amsl) elevation
’ tablem (mamsy) -
i ) . ’ bal) .
1. BabuShadiRamParl, Siddharth Nagar | 7225703 | 28579057 | 1.59° 207 205.41
2. Ambedkar Park, Siddharth Nagar 7725'632" - 2857'878" 2.83 205 202,47
3. Budhan Singh Park, Siddharth Ext. 77 255977 | 28 58013 | 2.32 210 207.68
4, Gate No.4, Siddharth Extension 77 25'632° | 28 58095" | 1.93 217 1215.07
5. Pocket B Park, Slddarth Extension 77 25'942° | 28 58°105" | 2.40 208 205.60
6. Packet C Park, Siddarth Extension 77 25813° | 28 58°125" | 2.44 211 208.56
7. Yoga Park Pocket C Park, Siddaxth Ext | 77 25'648° | 28 58°000" | 1.87 217 215.13
B. | MCD Dispensary, SiddarthBasti - | 77 254007 | 28 58050 | 8.00 | 195 192,00
9, Park, Sunlight Colony 1l ' 77 25'287" | 28 57'582" | 4.50 Zi1 206.50
10" | DDA Parlt, Suniight Colony 1 77 25878% | 28 57°727° | 4.56 202 197.44
11 | Govt Boys Sr Sce School, Harinagar 7726210 | 28 57'678° | 3.45 - | 204 200.55
Ashram
13 | Central Park, Maharani Bag. T 77 26400 | 28 57'317° | 8.29 205 - 201.71
13 Gare Wo 2 Park, B Block, Jangpura | 77 24'682" 28 58'003" Q.20 220 210.80
Bt

14 | DDA Park, Taxi Stand, Jangpura 77 25'053° | 28 57'593" | 5.52 204 198.38
15 | Kamrgj Park Kilokri i 77 26'300" | 28 57718" | 6.28 207 200.72
16 | Mirabai Institute, Maharani Bag 77 26747 | 28 57'265" | 3.90 211 2507.71
“17 | Tedmoor Nagar - 77 27°333" | 28 57'177" | 5.08 214 208.92
18 | Nehru Nagar 77 25'322° | 28 56'972" | 9.32 215 205.68
19 | Shiv Park Jawahar Road 77 24607° | 28 57'580" | 9.40 208 108.60
30 | H No. 90 A 77 27216 | 28 55570° | 1.50 214 - 212.50
21 | H No. 104 TT 27370 | 26 55°86" 1.69 215, 213.31
22 | 2 No. 155 77 27444 | 28 55680° | 2.65 D24 221.35
23 | Cenual Park 77 27'315° | 28 55686° | 1.90 523 221.10
24, | H No 20 77 27134 | 28 55748 | 1.80 224 222,20
25 | H No 82 |77 26768 | 2854887° | 2.40 | 212 209,60
26 | DJB Well near Jazz Studio 77 267772° | 28 54'865° | 1.83 210 208.17
27 | H No, 201 77 27'340" | 28 54'961" | 2.21 205 202.79
28 | Kangaroo Park 177 266287 | 28 55350" | 2.13 215 212.87
2y 39 | C 694 NTC 77 27'119" | 28 56'917” | 3.51 216 212,49
i 30 | Surya Hotel 77 260317 | 28 56'149" | 4.37 336 221.63
31 | Deen Office, JMI 77 28°089" | 28 56'000° | 6.56 187 180.44
32 | AbulFazal Part 77 29'642" | 28 55871" | 3,00 152 188,00
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Annexure-E(Colly)

BEFORE THE RATIONAL GREEN TRIBUNAL
PRYNCIPAL BENCH, NEW DELHI
OA NO, 407 OF 2015

IN THE MATTER OF

SH. SHAILESH SINGH ... PETITIONER
' VS
SURYA HOTEL (CHL LTD) & OTHERS ...RESPONDENTS
, INDEX
Sl.No. Particulars Pages.
1. Reply on behalf of R-1-M/S Surya Hotel e 41'-. 3
2. Annexure R-1 .
Copy of the MOU between South MCD Q?)L\ ~ 2%
and Surya Hotel . :
3. Annexure R-2 i
A copy of consent order from DPCC °?°2 ‘
4. Annexure R-3 (Colly)
Copy of registration certificate of both tube Q"é"z - XR5
wells from Central Ground Water Authority
5.  Annexyre R-4 . 9
Extract of the CGWB report of Sept 2015 odR b =& B
0. Annexure R -5 (Colly) L
: A copy of the DJB bills of Oct 2015 QQQ q ~ 33O
7.  Annexure R- & {Colly)
A copy of order dated 29 July 2015 and order dated 08 2% =2
July 20150f of Hon'ble High Court in WP (C) 7957/2014 <3|~ Y
8. Annexure R-7
A copy of CGWA letter dated 18.9.2013 . o0 %S
9. Annexure R-B o
A copy of the notification regarding 11 districts ~ J 34 —2Y§
in NCT of Dethi
FILED 5Y:
(Shikha Roy), (%anj@ . Pabbi) {Shamnu CRau
G20y | N2
1" . (Ajay Kumar Singh) (I.IC Kapils) & (H.K. Singh)

" -
STt e Advocates for Applicant

Ph-9582063272,
mailkapilaik@yahoo.co.in
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BEFORE TF IN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
OA NO. 407 OF 2015
IN THE MATTER OF

SH. SHAILESH SINGH ... PETITIONER
VS ,
' SURYA HOTEL (CHL LTD) & OTHERS ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO 1 CHL LTD (THE

SURYA HOTEL) TO THE OA FILED BY THE APPLICANT

MOST RESPECTFULLY SHOWETH :-

1. The answering Respc;ndent is juristic person as a company
registered under Company ‘Act, 1956 in the name and style of CHL Ltd
' and operating a Hotel located at central business district at New Friends
,' Colony, Mathura Road in Soutl'.l-East District of. NCT of Delhi, in the name

and style of Surya Hotel.

2. - That upon hearing the matter on 22.9.2015, this Honb’le Tribunal
was pleased to pass following order
“Issue notice to the Respondents.
The Learned Counsel appearing for respective Respondents
accept notice. Copy of the application be furnished to all the
Learned Cour;sel appearing in this case during the course of
the -day. Replies be filed within three weeks from today.
Réjoirider thereto, be filed within one week thereafter.Liberty
to the Applicant to file additional affidavit in the meanwhile
also éranted.

List this matter on 29th October, 2015.”

3.. That the Respondent came to know about the matter only after a

copy of the original application no 407/2015 along with copy of the order
’ GREEN R
\% /

~)
N
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of Hon'ble Tribunal dated 22.9.2015 was served upon the Respondent by

the applicant.

4. That the Respondent appeared before Hon’ble Tribunal on 29 Oct
2015 when after hearing the parties this Hon’ble Tribunal was pleased to
pass following order :
.“Seririce is complete.
The Additional Affidavit has been filed on behalf of the
Applicant. Copy of the same along with Applicationand
complete sets of annexures be furnished to theLearned
counsel appearing for the parties within two daysfrom today,
if not furnished.Reply thereto be filed within two weeks from
thereafter with advance copies to the Learned
counselappearing for the Applicant who may file Rejoinder(s}
thereto, if any, within one week thereafter.
We make it clear that if the service of the Application is not
affected by the Applicant the applicationwould be liable to be
dismissed for non-prosecution.

List this matter on 2 Dec 2015.”

5. That on 2.9.2015, thé applicant has provided to the answering
Respondent a copy of un-numbered QA ( almost same as OA 407/2015)
shown received by CGWA and R-2 only on 22.9.2015 and copy of OA no
407/2015 shown received by NDMC, CPCB, DPCC, R-2,R-3 and R-4 on
13.10.2015. The copy of OA 407/2015 as received include additional
éfﬁdavit of the applicant dated 13.10.2015 informing that certain
annexures in main applications were not properly arranged due to clerical

mistake and created misunderstanding.
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6. That it is further submitted that the copy of the replies filed t-e
‘official respondents no 4 to 9 and rejoinder/additional documents filed by

the applicant if any, as directed/permitted by Hon’ble Tribunal vide

aforesaid orders have not been supplied to the Respondent so far. The
Respondent craves the leave of this Hon’ble Tribunal to allow submission
of short reply at this stage with liberty to file additional reply as per

requirement and only upon receipt of the aforesaid documents.

7. That at the onset the Re§pondent submits that the Respondent is
fully committed to the cause of Environment & pollution control and all
necessary measures to control pollution and permissions from concerned
authorities including DeIhi‘Pollution Control Committee under Water
Prevention & Control of Pollution Act 1974 and registration for tube wells
from Central Ground Water Board have been obtained. The Respondent
. has also installed flow me;cers at both tube wells and Sewage Treatment
. Plant. The Respondent has also entered in to an MOU with MCD to
maintain the public park adjacent to the premises of the Res.pondent
where treated waste water from STP of the Respondent is partly used for
watering plants and grass. A ‘copy of the MOU between South MCD
(SMCD) and the Respondent is enclosed herewith and marked as
ANNEXURE R-1. It is also in knowledge of the applicant through DPCC
that the Respondent has two tube wells registered with Central Ground
Water Authority and it has a valid consent obtained from DPCC and that
it treats waste Wat.er’ in the STP to the satisfaction of DPCC. A copy of
consent order from DPCC and registration certificate of both tube wells
from Central Ground Water Authority is enclosed herewith and marked as
ANNEXURE R-2 and ANNEXURE R-3 (Colly} respectively. The
Respondent is also paying regularly additional sewerage charges to Delhi

Jal Board for drawing water from the said both tube wells beside paying

L]

water cess on entire water consumption as per bill raised by Delhi
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Pollution Control Committee under Water ( Prevention & Control of

Pollution) Cess Act 1977 as amended in year 2003.

8. That the Respondent here in after submit short reply to the
submissions/contentions in the OA as under subject to limitations
mentioned at parab abox;e.
SHORT REi’LY TO THE OA
(A) PRELIMINARY OBJECTIONS:

(i) The applicant claims to be journalist by profession and
a self-professed public spirited person who has filed
present OA alleging depletion of ground water and
consequent envh;onmental degradation by the
Respondent being one among three such private
respondents. It is submitted that the applicant has filed
present applications purely on his discretion without
disclosing basis of exclusion of some hotels out of the 8
hotels for which RTI information was sought by
applicant from DPCC (Annexure A-1) and reason for
inclusion of said three private Respondents R1 to R-3
which need to be explained by the applicant to establish
his credentials of a bona fide public spirited person for
cause of environment to invoke jurisdiction of this
Hon’ble Tribunal to entertain present OA.

(i) The applicant has misused the process of RTI to seek
select information and DPCC has erred in providing
personal information of the Respondent (thirci party
under RTI Act) to the applicant without obtaining prior

permission from the Respondent as per Section 8 of the

RTI Act. VN

I ' "i T s e
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i1t} There is nothing in the OA to even primafacie prove any
wrong doing on the part of the respondent to cause
pollution or degrade environment. The allegations made
in the OA are purely conjunctures and surmises. No
evidence what so ever has been placed on record by the
Applicant in support of the allegations that the
Respondent is discharging any unauthorised polluting
discharge in to any drain or withdrawing ground water
unauthorisedly.

(iv)  The applicant has held up vital public information from
this Hon’ble Tribunal that ground water in the area
where the Respondent is situated is rising since last few
years and. causing threat to the structures of the
Respondent and others in said area including Sukhdev
Vihar and Siddhartha Enclave and therefore the Central
Ground Water Board has recommended that :-

a. Water table needs to be lowered through pumping of
existing wells to maintain the ground water level at a
depth say 8 m bgl (below ground level) so that it does
not affect basement of buildings

b. Pumping schedule should be intensified during
monsoon season ( July-Oct)

c. Ground water pumping by the people may be
encouraged in localised area.

d. Artificial recharge measures should be immediately

stopped in these area.

e. Construction of basement in buildings should be

" discouraged in the area.
The above recommendations are made by Central Ground Water
Board in its report filed before this Hon’ble Tribunal in Sept 2015 in the
matter of OA no 253/2015 titled: Tribunal on its own motion Vs GNCT of

Delhi and others. According to said report Ground water level at
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Respondent’s premises is only 4. 37 m below ground level. Relevant
extract of the report regarding findings, recommendations and levels on
ground water at 32 locations is enclosed herewith as ANNEXURE R-4 for

kind perusal of Hon’ble Tribunal.

In view of the aforesaid alone, the OA reflecting concern of the
applicant for depleting ground water and consequent environmental
damage by Respondent may to be dismissed with heavy cost upon the

applicant.
(B) PARAWISE REPLY

{i) Para 1 — The applicant may be put to strict proof of his
credentials in filing present OA for which preliminary
objections may kincily be read as part of reply herein.

(i)  Para 2-3 do not pertain to Respondent and hence need
no reply.

(iiii Para 4, 5 and 6 - The contents of parato the extent of
address, number of rooms and swimming pool in the
Hotel are matter of matter. As regards lakhs(lacks
mentioned by typographical error in OA) of litres of
ground water being used and source not being visible, it
is submitted that Respondent has obtained water
connection'from Delhi Jal Board beside duly registering
the both tubewells in its premises which are equipped
with water meters and used as supplementary source

of water. A copy of the Water bill from DJB received in
Oct 2015 reflecting sewerage charges and also bill for

additional sewer charges is enclosed herewith and

marked as ANNEXURE R-5 {Colly).
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As per Section 9 (h) under chapter III of the Delhi Water &
Sewer (Tariff and Metering) Regulations, 2012, the additional
sewer charges are defined as :-

“Additional sewer charge’ is levied from consumer who are using
groundwater and/or water from any other source in addition to the
water supplied bythe Board, thus generating more sewage as compared
to the volumetricconsumption recorded by the meter, as per the rates

prescribed in Annexure-I1 of Schedule-II".

Maximum permitted/authorised effluent discharge by
DPCC and corresponding withdrawal of water from
available sources is duly permitted by the Delhi
Pollution Control Committee through its consent
orderand therefore discharge of effluent treated up to
prescribed. standards and corresponding water
consumption from authorised sources as already
submittegi could in no way be construed as an acrt to
degrade environment as alleged. The said allegation is
absurd and incorrect in. view of the fact that_ ground
water in the area of South East Distt of NCT of Delhi is
found continuously rising over a period of last few years
due to less net withdrawalof ground water as compared
to recharge potential as per report of the Central
Ground Water Board. The matter of rising ground water
table in Siddharth extension area of South East district
of NCT‘ of Delhi is also the subject matter being
- presently adjudicated by Hon’ble High Court in the
matter of Mohan Lal Ahuja Vs Delhi Jal Board in WP (C)
7957/2014. Hon'ble High Court has been informed by

Delhi Jal Board that it can not utilise said ground water
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found in Siddharth Exfension area. A copy of order of
Hon'’ble High Court dated 29 July 2015 and order dated
8 July 2015 in above mentioned matter is enclosed

herewith as ANNEXURE R- 6 {Colly) for kind perusal
please. The Central Ground Water Board on 18.9.2015
has also informed Secretary Environment, Govt of Delhi

after hydrological investigations in Siddharth Extension,

Sukhd;av Vihar, Okhla Phase III and New Friends

Colony, that 63000 cubic meter ground water should be

" dewatered for 60 days and immediate action by

concerned state agencies be taken to lower ground
water table in affected areas by encouraging withdrawal
of ground water and to immediately stop artificial
recharge measures °in these areas. A copy of the letter of
Central Ground Water Board dated 18.9.2015 to
Secretary Environment, Govt of Delhi is enclosed
herewith as Annexure R-7. It is pertinent to add here
that in year 2012, NCT of Delhi was divided in to 11
districts by realignment of the area.The Premises of the
Respondent hotel which earlier part of South district is
now a part of South East district of NCT of Delhi. A copy
of the notification of year 2011 regarding 11 districts in
NCT of Delhi is enclosed herewith and marked as
Annexure R-8.

Para 7- The allegations based on conjuncture/surmise
as in the paraare shocking and absolutely baseless. The
hotel not only has a STP to treat entire effluent as per
DPCC norms but also has a sewer connectioﬁ from

Delhi Jal Board. It was duty of the Applicant to ve-ify

PP TeaS
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facts through due diligence, before making above said
allegation against the Respondent. The applicant should
have found status of sewerage and water connection of
the Respondent before making wild baseless allegations.
The premises of the Respondent is covered by sewer
network of Delhi Jal Board in to which obtaining
connection by the Respondent is compulsory as per
DJB rules. In fact, the Respondent has also gone ahead
voluntarily to enter in to a MOU with MCD for
maintaining municipal park by side of the premises of
the Respondent where treated effluent from ST-P of the
Respondent hotel is partly used for horticultural
purpose apart' from its use in lawns, cooling tower and
water closets of the Respondent Hotel. These measures
have in fact reduced consumption of water by
Responden;:.

Para 8 -need no reply by Respondent as it does not
relate to Respondent except to state that the contention
made out in'OA in itself reflects no wrong doing qua
environment by the Resﬁondent. Annexure A-2 cited by
applicant merely informs that no compiled data on the
issue is available with DPCC. However, it is submitted
that the premises of the Respondent has been inspected
the DPCC and other officials from time to time and
nothing objectionable was observed during said
inspections. Inspection reports are not available with
the Respondent.

Para 9-18 do not relate to the Respondent and hence

need no reply.
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Ground A is baseless and denied. The ground water is
drawn from both tube wells and supply from Delhi Jal
Board only as per requirement and treated wafer is also
reused partly as duly permitted by DPCC through
consent order.

Ground B is baseless and denied. It is denied that any
waste water from the premises of Respondent is
discharged in to open drain and/or waste water is
discharged/injected in to any bore well. No evidence in

this regard has been placed on record by the applicant

- meriting its further rebuttal. The treated waste water

from premises of the Respondent is authorised to be
discharged in to public sewer maintained by Delhi Jal
Board and a part of it is also reused as already
explained.

Ground C does not 1;ertain to the Respondent

Ground D is baseless and hence denied. The applicant
has not cited/annexed any rule/regulation that is
related to size of the pipe of tube well and hence need
no further rebuttal. All requisite information has been
provided to Central Ground Water Authority for
obtaining registration for both tube wells installed in

the premises of the hotel.

PRAYER

The Respondent humbly prays that Hon’ble Tribunal may kindly be

pleased to :-

a. Discharge the Respondent by deleting them from arena of parties.

b. Impose cost upon the applicant for filing such a frivolous petition.
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c. Pass such other order(s) as deemed fit in the facts and

circumstances of the case.

FILED BY:

(Shikha Roy), (S

(Ajay Kumar Singh) (I§- ifa) & (H.K. Singh)
Advocates for Applicant
Ph-9582063272,
mailkapilaik@yahoo.co.in

K. Pabbi)

Date: A4 1 2elS
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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
OA NO. 407 OF 2015
"IN THE MATTER OF

SH. SHAILESH SINGH ... PETITIONER
| VS
SURYA HOTEL (CHL LTD) & OTHERS ...RESPONDENTS

AFFIDAVIT

I, N K Goel, Vice President ( Finance), CHL Ltd at present at New
' Delhi, do hereby solemnly affirm and declare as under: -

1. That | working as Vice President (Finance) with respondent no 1 in
the above mentionied case and duly authorized to plead in this case and
hence competer'lt-_to swear to this affidavit.

2. That I have reac;l the accompanying reply and have understood the
contents thereof, The facts stated there in the reply are true and correct to

the best of my knowledge and belief and nothing has been concealed there

from.

3. That the Annexures are true copies of their respective originaibil. !j,ﬁ,;j%j‘r?t?ﬁ»
DERONENT.

VERIFICATION:

Verified at New Delhi on this O?L[“Lday of Nov 2015, I the above named
deponent, do hereby verify that the contents of the above affidavit are true
and correct. No part of it is false and nothing material has been concealed

there from.

3
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L24fe..
SOUTH DELHI MUNICIPAL CORPORATION A
HORTICULTURE DEPARTMENT (HQ) L ),f )
3™ FLOOR, CIVIC CENTRE, 6%901'
J.L. NEHRU WMARG, NEW DELH-02 e
OFFICE PHONE NO. 011-23225334 )

No. DOH/DDH(HQ)/DA-MOU/2015/ [ 4§ Dated Y [0¢ /2015

To

Sh. R.N. Juyal, Manager Corporate Affairs,
CHL Limited, New Friends Colony,
New Delhi-110025.

Sub:- Development/Maintenance/Beautification/Adoption _ of _ parl
adjoining to Hotel The Surya, New Friends Colony, New Delhi,
Ceniral Zone by Sh. R:N. Juyal, Manager Corporate Affairs,
CHL Limited, New Friends Colony, New De!hl-MOOZJ under

MOU Scheme.

S,

On your request the Development/Maintenance/Beautification/
Adoption of park adjoining to Hotel The Surya, New FFriends Colony, New
Delhi, Central Zone by Sh. R.N. Juyal, Manager Corporate Affairs, CHL
Limiled, New Friends Colony, New Delhi-110025 under MOU Scheme has
been given o you under Mutual Agreement signed by SDMC & Sh. R.N.
Juyal, Manager Corporate Affairs, CHL Limited, New Friends Colony, New
Delhi-110025.

You are therefore, advised fo contact with our Deputy
Direclor(HHorticulture)/Central Zone for taking physical possession of the
sile and mainlenance work immediately on the terms & conditions already
accepted by youlyour represe,ntativé as per the Agreement dated
24.15.2015.

Yours faithfully,

( .

a "
Dy. Director (. )/HQ/
SDMC

Copy to -

DDH/Central Zone along with photocopy of the Agreement. He is
advised Lo hand over the site and to monitor the work of maintenance as
per General Guidelines and Terms & Conditions already circulated on this
subjecl. There should not be any devialion and delay in submitting the
required reports to the senior authorities: periodically. \

Dy. Dnecwr (l I ﬂ MHQY
* SDMC . -
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The agreement of M.O.U is based on the-following standard terms and conditiors,
wrich are given as under:- _

1

1. Tne sponsoring/Voluntary agency has formally taken possession of the below
mentioned Municipal sites after demarcation w.e.f.
24 T Juoe- o5 - : in pursuance of this Memorandum
ol Understanding.
PARK SITUTATED IN PARK ADJOlNll\G HOTEL SURYAA NEW FRIENDS
COLONY WARD NO-193, CENTRAL . ZONE, NEW DELHI-110025.
INCLUDING INVENTORY DULY SIGNED BY BOTH THE PARTIES THAT
WILL BECOME PART OF THE AGREEMENT).

Tae Sponsoring/Voluntary Agency has to start the work of
development/maintenance of the site/sites including (listing out the
aclivities/jobs to be done in each site) within 15 days, complete the above
wor<s within three months and maintain/develop the same to the entire
satisfaction of the Commissioner for a period of three years from the date of
this agreement. Each M.O.U. will be reviewed after one year.

The ownership of the aforesaid premises: shall continue to vesl with the
. SDMC and shall not be transferred to the voluntary agency

The Commlsuoner reserves the fight lo lermmate the agreement any.. tlme -
and resume possession of the site aﬁer glvmg one months notlce to the
sponsoring/volintary agency. S Lo :

2. Detailed layout plan/s of the srle/s prepared (on scale) and srgned by h
parties, is/are annexecl : : : ~
An inventory of exrstlng rees/planla ions, boundary walls nlmg fountarns and
all other installations at the time of handing over of the site to the voluntary
- agency signed by the parties is also be annexed.’

3. The Sporsoring/Voldntary Agency shall carry out all development and
maintenance works in the sponsored premises in'accordance with the agreed
terms & conditions and such other directions as may be issued from time to
time by the Commissioner at its own expenses. Provision of water in the
sponsored site will be responsibility of SDMC except the central verges and
roacs.

4. Tre Sponsoring/Voluntary Agency shall keep the sponsored premises/sites
-cpen to the general public with only such restrictions as may be allowed by
the Commissioner for ensuring cleanliness of environment, protection and
security of the Municipal property and shall not use the same for any other
purpose. No fee or charges will be collected by the voluntary agency from
any members of the general public for entry or use of the sponsored
pramisas, )

5. The Sponsorlng/Voluntary Agency shall not put up any structure for s 0/7n

e within the sponWexer it shall be permitted to put up secp ity
7 \_l"‘-’ [ /

o ASHOK KURAR
Livestor { Hor lmullurcl
Sutich e dhi [tmicipal Coy poration
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fericir.g around the adopted site provided that the designs and specifications

" of the fence have the prior approval of the Commissioner.

The Spcnscring/Voluntary Agency shall not transfer or cause to be transferred
nor shalt be sub-lanse/sub-person/organization for mainienance.

The Sponsoring/Voluntary Agency shall pay to the SDMC a nominal licence
fee of Re. 1/- per annum for each of the sponsored site/s for the duration Qf

sponsorship.

The Sponsoring/Voluntary Agency shall not do an'ythin‘g that would cause any
permanent damage to the SDMC property. ,

The SDMC will not be respohsible/liable for compensation/making good any
josses that may be caused by theft/fire/natural calamities/riots or any other
reason whatsoever. The party shall itself be solely responsible for such

lcsses.

Tt.e Sponsoring/Voluntary Agency shall abide by all the instructions/ standing
orders of the SDMC as well as the court orders that may be issued from time
tc time and shall also abide by the traffic rules. while developing and
maintaining the sponsored premises.

All sale proceeds of timber, grass and/or other produce of the said land shall
be credited to SDMC. The decigion of exploitation of forest produce will

teken by the SDMC as per rules in force.

The SDMC shall be entitled and permitted to utilize earth for repairs and to cut
branches of frees and also to execute work required for normal functioning of
the SDMC. No compensation shall be paid by the Corporation if any damage
is caused to the assets of the voluntary agency in course of execution of such
v/OIKS.

The SDMC shall be at liberly to carry out of ifs normal works in connection
vt the maintenance of roads, traffic signals etc. and the employees of the
SDAMC shall not be challenged or hindered while moving about in the
performance of their dutigs, provided they are authorized by the competent

authority in the SDMC to do so.

In case cf accidents due to fall of frees and such other emergencies etc. the
SDMC may order cutting of trees/braches ‘for works required in connection
with the restoration of the transportation without giving any notice. No

_compensation shall be payable to the voluntary agency in such a case of

Jamage.

The Spbnsoring Voluntary* Agency will be allowed to display a SMALL
PLAQUE" in the spons ﬁd prerrises as prescribed below:-
— e
Dr. ASHOK ?“\UW [

Ulecetoy { Horligiifugs
Sowmb Delyg [unieipat bomét aikio
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Size: 75" K 307 = No. {Gne No.)

"Adcpted/Sponsored by (name of the sponsoring/voluﬁtary agency with logo,
if an 1) with the approval of the SDMC".
(Hovever, the size and the.manner of display shall be specified in each

MOU).

No advertisement tax will bé levied for display of the iabove mentioned small
Plague.

Development and maintenance works by the spohsoging/voluntary agency in
the sponsored premises will be supervised .and monitored by a Committee
consisting of the concerned, Deputy Commissioner as Chairman, the
concerned "Area Councillor, a representative of the yoluntary agency and a
representative of the concerned department, 1as members. The
representative of the department will function as Conyener of the Committee.
This Committee will inspect the site at least thrice in a year and submit its
repcrt/recommendations fo the Commissioner th‘rougH the concerned Head of
Dsrartment. The voluntary agency will extend alt necéssary co-operation and
assistance to the Committee.

On the expiry/in the event of termination of this agreement, all materials at site
Ircluding those provided by the voluntary agemcy except the name
placue/logo provided by them will become the property of SDMC and the
voluntary agency will have to right, claim or lien over any of these. The
Corporation shall be free to clear the sites of the mate';'ials left by the voluniary
agency. :

All disputes and difference arising out of or in any way touching and
concerning this agreement (except for those which arg% otherwise hereinbefore
provided for) shall be referréd to the sole arbitration of Commissioner, SDMC
or his nominees. There will be no objection to any 1uch appointment on tne
ground that the arbitrator so appointed is a Goverhment servant/Municipal
Officer and that, in the course of -his duty as such Government
Servant/Municipal Officer he had expressed view on ;all or any of the matters
in dispute. The award of the arbitrator so appomted shall be final and binding
on ihe parties. “

Commissioner shall be sole Arbitrator in case of any dispute.
. 1

1 witness whereof the partles to these presentSI have hereinto set and
sub-scribéd their hands and seal)n the day and the year first above written.

P

fi, : SHO[\ RULBAR
Dire sler { Hortioullse}
serrh Dot Mundcipot Gorporation
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NITTESS FOR AND ON BEHALF OF THE
COMMISSIONER, SOUTH DELHI
MUNICIPAL CORPORATION, DELHI

%, Y L ° 3 T
B “’F‘T:[’u’f"&'/ "

P et Signature B fe G
_ ¢ . C/L%E(%x KUMAR
: o UGGk ( 10 tiCultuge)
& 0 @ Iesmbegren e .
SRy Name Culhe Golil Wunigipe Corparstion
Designation

(with stamp)

FOR AND ON BEHALF OF THE
VOLUNTARY/
SPONSORING AGENCY
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{ . s \7/

Signature
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Produck/f Activity

This Consent to Gperate is hereby granited under section 21 of ©
1981 and under section 25/26 of the Water {Prevention & Control of
This consent is subject to terms and conditions specified overleaf.

™Mfs BPCC. BPCC has done the analysis vide report dated _83-G5%-20215 © i Prescribed siandards o
Gs-osgzsialacs r’glloa;;d Sofids (SS)=16, Bio-ch s a a .d {pH = 5.5-8, Total Suspended Soids (TS5) <= 50 Eiz-chzmizal o y';:: ;

H=7.5, Tatal Suspen ofids =1 -chemicat oxygen deman s - ’ !
B Gl P TSS)=15, * ¥s E3day - demand [3days at 27°C1 <= 30, Oil and Gezase <= 10, & 20

at 27°C]=17, Oil and Graase=1.0, Phosphatas (a5 P)=0.47 e,
Particulate Matter {mg/ Mm3)=3i4 e gt ety
2 afl effluent parameters are In mg/l except pH & B ~ gssay test value,

<=1
Particulate Hatter (rmg/ Nm3) <= 150 :
# All efiluent parametars ars in ma/fl except pH & Qen o wzzoy boot ygics H

Di... BPCC DPGG  DPCG leGC OPCC  DPCC  OPLL DraC DRCC: DPGC DPCC

[ S - :
; : : .
{i Vd /\\._ '
P . ! " . -
~§3‘ . [ \ | ;
- N} e
FRISHA N r‘*’?ff?" MO, .*xkus /
Eav. Epginser (CB "l " . . . , -
Delhi Pollution Cowred C:\mn.tt* Wﬁ%ﬁ)‘:i:ﬂifsimucc o a
Verified by : ERYIRGEMEIPAICENGINEER Egsuing Autiority :SERN *Fjgam;w WTIRCERA B ) SRl TR
;ﬁ?é neil Gaic, M uuelr»;—uuuw e Kashinere (.g-:‘%&{ﬁu Hﬂm-r’; i, EFERE J‘i“;:,.,.,

. - "TRCE, DRGe” DrGG__ DPGGLIDRGE DRt
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Il CENTRAL GROUND WATER AUTHORIT®
‘ (Constituted under Section 3(3) of meronment (Brotection) Am, 1986))
“jiill ::;; |
| CHRTIFICATE OF REGIST aggm@m OF WELLS ||

STy o——ziase -

| Winistry of Water Resources, Jamnagar House, Mansingh Road, Néw Deﬂn’“ |

4 1103, Ansal Bhawan, Kasturba Gamihi l‘vlarg, New -Delhi- 1 10 001.

This is wo eertify that the }B%we:weﬂﬁl 'H‘uubéﬁziveﬂll}/ Metorized .

jt_lln.-;,Cg_eﬁm;ﬁ"all

aiso given overleaf, - J

M
CHABRFIAN

Lentral Ground Water Authority
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Reg, No: DLORCTA3302 - Type “Bore Well - -

CHL LIMITED

. TIOTEL THE SURYA
NEW 1 RIENDS COLONY
MEW LELHL3

Terms & (Cwmﬂudumus

o it e A et e e ot s 44 i e

‘‘‘‘‘‘

,Lplm.mm ﬁ'ur n?gu“mnmu

Thes asor shall intimate Contral Gmmrd Waﬂe g )
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The agey shiall fugaigh nmﬁmmwim abuuw \Hhe Lrems!ezred gmund waterl sm;cmm as and :

whea desired by the Anmwmy

1

Tie sulbogily can alller znnmmuu of vmry im;e Ymms oi ihs cemﬁcate of reglsimum an A

tectudcal reasons,

is corlificite of registration is nm~ummste ﬂnl!e

mnihuﬂw may um,acu the iibewell. /Eu:ewel! mcwnzed {c&xcwgil ) harnd pump) e

.d"ar giving nalice of mfmm‘m«m by post. .

l’.

fug Autbority Eay advise the wser of gmnmﬁ Waler to insiall. water meaguring devics -
on fwbewelliboseweld, a5 and wihen nnece«ww 1o mmgzeﬂy 'mommr ﬂge wrthamwal cf

cround water
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1 1103, Ansal Bhawan, ]Kasturba Gandhl Marg, New Deth—I 10001 .
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RELEVANT EXTRACT OF HYDROLOGICAL INVESTIGATION
REPORT, SUKHDEV VIHAR, NCT DELHI BY STATE UNIT OFFICE,
'~ CENTRAL GROUND WATER BOARD, JAM NAGAR HOUSE,
MANSINGH .ROAD,NEW DELHI SUBMITTED BEFORE HON’BLE
NATIONAL GREEN TRIBUNAL IN SEPTEMEBER 2015 IN QA
253/2015.

STUDY AREA DETAILS

The investigated area is covering SukhdevVihar, New Friends Colony,
Okhla Phase III, JamiaMilialslmia uand Abu Fazal enclave located in
South East District of Delhi in the close proximity Yamuna Flood
Planes. The area lies in the Survey of India toposheet 5311.6 portion
of Agra Canal which is unlined ,passes through the eastern part of
study area. Further east of AbulFazal Enclave, Okhla Barrage is

located where there is ponding of water of river Yamuna.

GROUND WATER LEVEL MEASUREMENT

Present ground water leval was measured at 13 locations at and
around the present study area. In addition water leval data of
Siddharth Extension and its surroundings has also been utilized for
the present study. Ground water level (mbgl) has been found to be
shallow with depth to water level varying from 1.5 meters below
ground level (mbgl] at SukhdevVihar to 6.56 mbgl at
JamiaMilialslamia. In the data collected earlier, the depth of water
level varied from 1.59 mbglat Siddharth Extension to 9.4 mbgl at Shiv
Park JalVihar Road, Jangpura. The water level data collected is

presented in Annexure 1. ...

Water table contour map has been prepared. Ground water level
follow surface topography. The water table contour map shows that
the general flow direction of ground water is from South East to to
North West direction. Barapu'llahnala ground water mound can be
observed at kangaroo Park,Okhlawith its elevation at 220.87m amsl
from where ground water seems to be flowing towards Friends Colony
and Siddharth Extension area in the North West direction. Ground
Water from SukhdevVihar Seems to flow towards JamiaMilialsmalia
where a local depression in water table is observed due to pumping of

ground water.
FINDINGS
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These locations are in natural depressions in close vicinity of river
Yamuna.

There is limited withdrawal of ground water

Basements were constructed by the residents when ground water was
being pumped for domestic use and ground water levels were deeper
15-20 m.

With the commissioning of Sonia Vihar Treatment Plant, all these
localities started getting adequate water supply thereby resulting in
reduced ground water withdrawal and gradual build up of water
levels.

Seepage from Agra Canal and Okhla Barrage may be recharging
ground water. '

The preliminary investigations suggest that shallow bedrock
topography in the aréa restricts downward movement of ground water

leading to rise in water levels.

SUGGESTIONS FOR REMEDY

Water table needs to be lowered through pumping of existing wells to
maintain tﬁe ground water level at a depth say 8 m bgl (below ground
lével) so that it does not affect basement of buildings

Pumping schedule should be intensified during monsoon season (
July-Oct)

Ground water pumping by the people may be encouraged in localised
area.

Artificial recharge measures should be immediately stopped in these
drea.

Construction of basement in buildings should be discouraged in the

area.
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OA 253/2015 before NGT

-

1

S Location Longitude | Latitude Depth Suriace Water
No. of Elevation | Table
Water (m amsl) elevation
table(m (m arsl)
. bgl) .
1. BabuShadiRamPark, Siddharth Nagar | 7225703 | 2857'905" 1.59 207 205.41
2. Ambedkar Parl, Siddharth Nagar 7725'632" | 2857'878" 2,53 205 202.47
3. Budhan Singh Park, Siddha}'th Ext. 77 25'597" | 28 58'013” | 2.32 210 207.68
4, Gate No.4, Siddharth Extension 77 25'632" | 28 58'025" | 1.93 217 215.07
5. Pocket B Park, Siddarth Extension 77 25'942" | 28 58"105" | 2.40 208 205.60
6. Packet C Park, Siddarth Extension 77 25'813" | 28 58"125" | 2.44 211 208.56
7. Yoga Park Pocket C Park, Siddarth Ext | 77 25'648" | 28 58"090" | 1.87 217 215.13
8. MCD Dispensary, SiddarthBasti 77 25'490" | 28 58"050” | 3.00 195 192.00
9. Park, Sunlight Colony 1I 77 25’287 | 28 57'582” | 4.50 211 206.50
10" | DDA Park, Sunlight Colony I 77 25'878% | 28 57'727" | 4.56 202 197.44
11 Govt Boys Sr Sec School, Harinagar 77 26'210” | 28 57'678" | 3.45 204 200.55
Ashram
12 Central Park, Maharani Bag 77 26'400" | 28 57'317" | 3.29 205 201.71
13 Gate No 2 Park, B Block, Jangpura | 77 24'682" | 28 58°003" 9.20 220 210.80
Ext.
14 DDA Park, Taxi Stand, Jangpura 77 25’953 | 28 57'593” | 5.62 204 198.38
15 Kamraj Park Kilokri 77 26'300" | 28 57'718” | 6.28 207 200.72
16 Mirabai Institute, Maharani Bag 77 26'747" | 28 57'265” | 3.29 211 207.71
17 Texmoor Nagar 77 27'333" | 28 57°'177" | 5.08 214 208,92
18 Nehru Nagar 77 25'322" | 28 56'972" | 9.32 215 205.68
19 Shiv Park Jawahar Road 77 24’607 | 28 57'580" | 9.40 208 198.60
20 H No. 90 7727216 | 28 55'570" | 1.50 214 212.50
21 H No. 104 77 27370" | 28 55'86" 1.69 215 213.31
22 H No. 155 77 27444 | 28 55'689" | 2.65 224 221.35
23 Central Park 77 27'315” | 28 55'686” | 1.90 223 221.10
24 , | HNo 20 77 27'134" | 28 55'748” | 1.80 224 '222.20
25 H No 82 77 26'768" | 28 54'887" | 2.40 212 209,60
26 DJB Well near Jazz Studio 77 26'772" | 28 54'865”" | 1.83 210 208.17
27 H No. 201 77 27'340” | 28 54'961" | 2.21 205 202.79
28 Kangaroo Park 77 26'628" | 28 55'359" | 2.13 215 212.87
29 C 694 NTC 7727119 | 28 56'917” | 3.51 216 212,49
30 Surya Hotel 77 26'931" | 28 56’149" | 4.37 226 221.63
31 Dean Office, JMI 77 28'989" | 28 56'000” | 6.56 187 180.44
32 AbulFazal Part 1 77 29'642" | 28 55'871" | 3.00 192 189.00
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Deihi Jal.Board
(Government of RCT of Dalhl)
HQ: Varunalaya Phase 1, Knro! Bagh, Naw Delhi- 110005
Regilar WatsrBil
Neme; C.HLLTD. THE HOTEL Consumer Gategary: CAT I - ' Bil} Date
SURYA _ Prentlse Dotall: (No of floors-1) . 18-0CT-2015
Address: THE HOTEL SURYA, NEW | Water Usage: 32-Hotel/ Guest Houses |, - =+ BIH Amoum {Rs)
FRIENDS COLONY, Dejfi ' eter No.: 4000731000 - 3-;2373
& Mater Type (DJBPU): PVT Bilmu Dat
Mobile No.: Meter Siza {mm): 100 _ ¢ Dale
Zone/MR Code: 322’ -349/BULK Bill No.: 400071682302 N OZ NOV 2015
Area-Code; A-1/LajpatNagar | Bill Cyels: ZALL{B7-2015) Amount Payabla After Due Date(Rs.)
Q[d WOCN: 2469 ‘ B BES(S: REGULAR (5% surehurgo will be spgllcablo altar dus dsto)
New KNO: 4000781000 327988
. 1t blli 15 not pald it Bili Due Date-
Water connection may be dlsconnectnd
I mEn e - )
MeterNo  |UoM| .. ClrrentMeterRead Previvus Meter Read Cuitrent Consumption
Metsr Reading | Reading /Meter | Mefer Reading | Reading / Mater Days | Units
Date Status Dals Status
4000731000 | KL { 03-0CT-2015] 9608/0K 04~SEP-2015 8236! OKY 29 1370
B:Il Detalls. Ourremi’eﬁmCh ‘gges'(oésEFlzmstoDS-OGT-EMS) ST i T
Appiicable Rate Perlod Deseclption Amauni{Hs.)
05-SEP-2015 10 03-00T-2016  Tolal Gonsumption Charges 13441816
05-8EP-2015t003-00T-2015  Sewerage Gharge (60 % of Walgr Consumption Gharge) 116650.50
05-SEP-2015 10 03-QCT-2015  Watsr Cess Charge @ 2 Palse per ! 2740
05-8EP-2015 10 03-OCT-2015  Senvice Charge - Consumption » 100 KL 1273.77
| 05-SEP-20151003-0CT-2015  Sublotal BY) Amount 312370.29
Adjustmant Detalls Are Uskeq Below
Arrear, If any<{Re.) L , e 073
Opsning Balence/Adjustment, If any (Rs.) ' ‘ 0
Total Consolldptad Bl Amount Payabla {Rs.) R L 312370
 Late Payment Surcharge (Rs.) | 1561848 lAmﬂumwuh LPSG(HS) 327088
SR T St il - Paymen History .
T L T S L R "&%‘ng’ Amgtms} ) Us';s s o R
[ A0007A102482 | OEIUL2015 | 0AAUG2018 - 18456 | 969 | 400073180250 | 2145751 . | JEAUG2015
A007IBITTZT | O5-JUN-2015_ {__Ce-JULZ0I5 3t STt | 1232 | T40007SITITIe | 27946038 | 2TULe0]
SOT074RN 168 | OGMAY-2015 | GoM015 RE] T ZEAIE 1186 | 40007S12BABL. 1 2581882 | 2BJUNZ0T5
T AOO0TEHE007] | OANQVEOlA | OEMAY20is | @8 | 1S9t | 9ws | ao0O7io0p3 | _YBASOOEE | PDMAYPONS
Important Message ' N
Uzo ol onin booster not only In¢rodsas ehanga of m&er contaminalion but alss inereases the hil Piaase do rat use onling boosler. N
A Delhi Jal Board
'AYEE " Bill Payment Gounter Foil .
N7
Tt )
New KNO 4000731500- fame CHLLTD, THEROTELSURYA! ~  BillNo. 400071882302
Bili bate 15-00T-2015 il Due Date T oeNOVR0ts | Bl Amount{Ru) “a12370
aill Amount with LPGES (Rs): 927988  [Paymant DalelAmount Pald{Re.) Sani/Chogque NoJDB Now
T R R T SRR Nams ot Bank/ Branch
ServiceCycle v | ZALL |  Service Route 1 Route Bequence | 44
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Delhi Jal Board

{Government of NGT of Dethi)
HQ: Varunalays Phass ll, Karol Bagh, New Delht— 110005

Regular:Water Bil

&)

VY7 FEET T B 3R

Nams; GHL LTD THE HOTELLTD
Address: NFC, 110014

Mobile No.:

Zone/UIR Cadg;. SZ2/349/BULK
Area Cotle: £-1 /Lajpal Nagar
Qld WCN: 1116

Consumer Category: CAT I Bill Date
Premiss Detall: Hotel/Guest 15-QCT-2015
Houses(No of floors-10,No of raoms- Bill Amount; (F(s.)‘
249 . 18235
Waiar Usage: Hotsl Bm Dup.Dat
Weter No.: NA @ Nc;’\? 281‘35

Meter Type (DJBIPE): PVT

New KNO: 5050962373 ‘| Mieter Size (mm): 15 Amount Pavablekﬂer Due Dafe(Rs.)
B"i ND 505099253476 {3% surchargo Wil be opplicablo nltor dus date)
Bill Gycle: ZALL{E7-2015) 18147
) Water connecﬂun may ba dtsccmnectad
MetorNo |UaM|___ Curfontleter Mad Prevlous Stete ead ;Ei*,”*anwonéumpudq
Meter Reading | Readitg/Meter | Metsr Reading | Roading / Moter Days | Units""
: Date Status Date Status
NA KL | 15-0GT- 2015 0/0K 14-SEP-2015 0/0K 31 0
Bill Details: Current Period Charges (14:SER-201510: 15-0CT2015) S e
.| Applicable Aate Perad Tasceiption Amount{fis)
15-SEP2015 Io 15-00T-2M5  Service Charga - Consumption= 0KL 151.29
13.8EP-2015 lo 15-00T-2015 Additional Sewerage Mainlenzance Charge for Hoteveuasl House 18083.93 -
15-SEP-2015 10 15-0CT-2015  Sublotsl BH Amount 18234.82
Adjustment Delails Are Usted Batow .
Axrear, If any {Rs.) B -0.22
Opening Balance/Adjustment, If any {Rs.} 0
Total Conisolldatod Bl Amount Paysble (Rs) .. - .- . fayl 18235
Late Payment Surcharge (RS.) | 11712 | Amount with LPSG (Rs.) 18447
] ] ) 'Bﬁ,ﬂu{ary’_, N i ‘“yf : . ‘Paympnt Hislory
Bill{d il from Date Bl to Date No. of Day. Amounl{Rs) Unils _Recuintd N Jlrn'wn‘l(Hc) Dal,
50509.6-2-5_9;@& 1B»Arl? Gm-201 5 14-SEP-2016 24_7_:_ 1 16304 0 |- 5065038208198 15304.00 24'-‘5;!’52015
50505631610 0702015 | 16-AUG-Z015 7] 3687 0| 805056200878 | 33656,65 23-AUG2015__
50505589720 2NUN-29_3§ D7-JUL-2015 14 8440 i - "5050962_§]493 3888048 065JUL-2015
505053340700 A1MAR-2018 23.JUN-2016 84 39881 505036258248 25563823 2LAPRI01S
S05092837187 31-JAN-2014 I1-MAR-2016 424 265839 E05085233585 4_55_7.741.'00 MARE‘O%‘.
Imporiant Message
Use of oriine booster oot ordy incresa2s Chance of water contamination but wlso dicreases he bil.Plaese do nat yse oniine bossler.
5 3 Dethi Jai Board
( r é ! Bill Payment Counter Foll
: "-‘a,,:ﬁi
New KNO 5050962373 Name CHLLTD THE HOTELETD BiitNe, 505089253476
Elll Date 15-00T-2015 Bl Due Data T pzNOV-2mis T Bl Amount (H5.) 18235
BIIf Amount with LPSG (Rs.): 19147 Payment Date/Amount Pald(Rs) ’ SashiGheque NoJDD No.:
L Namo of Bank/ Brarch
Sevico Cyele | ZALL | Servico Route 1 Route Sequence | 104
'/l \ CH N\ N
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iN THE HIGH COURT OF DELHI AT NEW DELHI
W.P.(C) 7957/2014
MOHAN LAL AHUIA. ... Petitioner

Through:  Petitioner in person.
VErsus

DELHIJALBOARD .. Respondent
Through:  Mr Dev P.Bhardwaj, Advocate for UOL
' Mr. Suresh Tripathy, Advocate for DJB.

CORAM:
HON'BLE MR. JUSTICE BADAR DURREZ AHMED
HON'BLE MR. JUSTICE SANJEEV SACHDEVA
, ORDER
% 08.07.2015

The learned counsel for the Central Ground Water Authority submits

_ that a supplementary affidavit along with a report was filed yesterday vide

diary No.32627. The same is not on record. - The Registry shall place it on
record. i

We have, however, been shown a copy of the affidavit as also the
report.

As per the investigation report, it is estimated that a total of 63,000
cubic meters ground water is available and that through de-watering for
sixty days, the ground water level would decline to three meters.

The report is exhaustive. We are very happy with the manner in
which the Authority carried out its investigati oﬁ and prepared the report.

The question that now arises is how do we utilize the water that

would be pumped out, once the proposal is put into action.
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Mr. Tripathy, the learned counsel appearing on behalf of the Delhi
Jal Board, states that he would place the report before the experts in their
departraent and come out with a proposal for utilization of the water.

For this purpose, we are re-notifying the matter on 22.07.2015.

BADAR DURREZ AHMED, J

SANJEEV SACHDEVA, J
JULY 08, 2015 .
Gsn‘!
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$~9
* IN THE HIGH COURT OF DELHI AT NEW DELHI
-+ W.P.(C) 7957/2014 .
MOHAN LAL AVLUJA. . Petitioner
Through:  Petitioner-in-person
versus
DELHI JAL BOARD L Respondent
Through:  Mr Dev P. Bhardwaj along with Mr Rajesh
Chandra, Hydro geologist .
Mr Siddhartha Nagpal proxy counsel for Mr S.
Tripathy along with Mr Subhash Chand, CE
and Mr S. K. Bhardwaj, SE with for DJB.
Mr Shiv Kumar for DMRC.
CORAM:

HON'BLE MR. JUSTICE BADAR DURREZ AHMED
HON'BLE MR, JUSTICE SANJEEV SACHDEVA

ORDER
% 29.07.2015

. The learned counsel appearing on behalf of the Delhi Jal Board states that a report
has been filed. The report is not 01‘1 record. But, a copy of the same has been handed
over’. to us. The report which is one and a half pages long has been given by the Chief
Engineer of the Dethi Jal Board indicating that the Dethi Jal Board has no use f,o'r the said
water which has been found in the Siddharth Extension/ Enclave area. In other words,
the Delhi Jal Board would not be in a position to utilize the said water. The learned
counsel, however, submits that the water could be utilized by the DDA as well as by the
PWD or the DMRC or the South Delhi Municipal Corporation for the purposes other

than drinking, such as, horticﬁlture_ or construction.
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Consequentiy, we direct that the DDA, the South Delhi Municipal Co;;'per;"x'sion,
PWD and the DMRC be added as respondent Nos.2, 3, 4 and 5, respectively. The
learned counsel for the DMRC is present and he accepts notice. The amended memo of
parties be filed within a week. The newly added respondents shall examine the case file
and indicate before the next date of hearing as to whether they are in a position to utilize

this water.

Renotify on 09.09.2015.
BADAR DURREZ AHMED, J
JULY 29, 2015 SANJEEV SACHDEVA, J
SR
(1Tl
\ - (r‘ (ﬁnﬂiﬁx‘g
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Government of India

Ceritral Ground Water Authority

Ministry of Water Resources,

River Development & Ganga Rejuvenation

NoJ3ICGWBISUONDIST — [ Y S Date: 17.09.2015

@
GHD

i Sampath kumar
nember Secretary

TGP u{z("

To,

The Secretary (Env.& Forest), Govt. of NCT Delhi
6th, Level C-Wing, Delhi Secretariat, I.P Estate,
New Delhi-02

-~

Sub: Water logging problem in Sidharth Extensionarea, South East Disfrict, NCT Delhi - 1‘eg.

Sir, ' :

The Hon’ble Delhi High Court and the Hon’ble National Green Tribunal took cognizance of water logging
sreblem in Sidharth Extension and SukhdevVihar areas, respectively of South East District and directed
vential Ground Water Authority to study the problem in these areas, In pursuance of this, CGWB has
-aricd out Hydrogeological investigation of affected areas. Shallow water table has been reported in the
~idharth Extension, SukhdevVihar, Okhla Phase -1l and New Friends Colony, which is causing seepages
int the buildings thercby threatening the constructions that have come upin the area. The detailed study in
nidharth Extension has brought out that to lower groundwater level by 3 meté_rs below ground level,a total
cf ~63000 M? of ground water should be dewatered for 60 days. Detailed studies i SukhdevVihar; Okhla
Phase-111 and New Friends colony areas are under progress.Investigation is also being carried out in
adjoining aeas like Kalindilunj, SaritaVihar and Maharani Bagh to study the extent of the problem. A
copy of the report of Sidharth Extension is enclosed for kind information and perusal.

Further, it is to add that Govt. of NCT Delhi vide F8(§48)/EA/E11V/09/]041—1061 dated
18/05/201Chasnotified the entire NCT Delhi for regulation of groundwater development.,

in view of above, immediate action may kindly be taken by the concerned state agency/agencies to lower

the ground water levels in affected areas by encouraging withdrawal of ground water and necessary

.rections may kiidly be issued to stop artificial recharge measures in these areas.
- Yours faithfully

, QU'}.\\\)

\ﬂ Ve N

0

Member Secretary

i-nel As Abuve

Copy to:

The Secretary, Department of Urban Development, Govt. of NCT Delki, 9th Level, Delhi Secretariat .
L.P. Estate, New Delhi - 110 002 '
2 The Chief Exccutive Ofﬁcex Delhl Jal Boand V'uunalaya Bmldmg Ph- II Kalol Bagh, New Delhi-

110005. - ° s W
'y \2 L/\
3. TSto Chairman, CGWE, Faridabad /é; W MF‘S’\ }9\
' *:g &%&m W‘u‘% - Membex Secxetary °\’”
EBJaff‘nQL\‘C{“)m‘ .
f 1 N "ia ‘!lt“f
W  Wesl Block - 2, Wing - 3, Sector* 1 RK’Puram New Delhi - 110066 ("‘(5(‘
\‘ al% Tel : 011-26175362, 26175373, 26175379 ¢ Fax: 011-26175363 . 2 Qtﬂ"‘ 5
Website : www.cgwa-noc.gov.in : k//f~\?\ o\ b‘,}f\\ >
ey YR o - Y e el [ﬂ/ L \)) .
- R Sy A
CONSERYVE WATER - SAVE LIFE N

tHTorh T
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i "“”Fﬁi FSHED fi\é TH? f}EL*if QAZET’I‘E EK?”R}’X C?R{Z}if\m%x :

GOVERNMENT OF NATION PITAL RY OF DELHI

P PS/ONV.COM/
vesied o D under se

e L.
A e A

fam 2

974 as amended by € ment)
Sl its application t

s worerol af i’i‘uz; Presi

s pleased 1o crest er siong: Dv
a~D visions/Tehs
Crebio au e Anresars Land f;am D:str ch/Sessions. IZ} wision-and the Sub

sions
g and modifying the iimf‘cs c:f the existing Su%:s

Lot aider fhe Listrict gﬁmi he krmwm by the name 5;,3&,{: éci in w umn J

st coldme 3 respechively of L@Am x.:«w&: I and ;uriwc:cticm c:xf’ gach Districe

shall extend Lo the areas cf-ihe pr;szom mentisned In column no. =,

The Motification ﬁhaiwm nto?f{zrce with mmeétate efi’ect




aw

S.No, | Numeof the
L Digtrier ,
| Mew Dethi i Chankya sz

¥

il Delhi Cantopment - \ Jale ‘antonment
“)ubi}i /13 <West
: ill‘zsnm

{ii, Vasant Vihar By takiog out existing “‘«f‘gsam Vibar
Division from existing  South-Wes: |
Dlistricy,

Sub-

i Narels

i pdodel Town

By taking it-out fmm axisting Rarth-
West District,

By s}widmv

into two Subwﬁmsirsm viz Na;elé &
Alipur,

ax‘*'%mg Nargla . Sub- |
Division of emaf;m& North-West District;

i Adipur

By dividing %%sti‘}g Nareln b
L?msmn of wsu% North-West District |

Lo txvg Sub»i}n zsmm vigs Magela & 17
ﬁﬂigﬁi !

DRt West

i. Rehini
it. Ronthawala

T

I These three 38

i

b ﬁf“{;m are . crepted

ot of existin
Division of e mzstmg Neﬁh«-‘#fas

oy e :
i Rajour Garden

it Savaswali Vihar )
(i PunisbiBaph

No Change in the existing District aa

Ui Pavel-Magar

wellas Sub-Divisions and its. boundaries.

Matafuarh
. Kapashera

These three Sub-Divisions are created,
out of existing Najalgerh Sub-In wmm
ofexisting South-West Distriet,

1, Suket

These three Sub-Divisions are :;:rms’m§

| out of existing Hauz Khas Sub-Diivision |
L of existing Seuth :

Dhstrict

enve Uolony,

#

Defence Color
,(S:m{iz sz éu

Mo Change in exising
%u@&msmn Qing;m

HiE Badkaii

i, Sarita Vikar =~ 1

mm su%;»m&m : Eﬁa Lid}i & ‘ﬁmm

\Vibar.

|

}

i, Karol Bagh

beibisines

. By t«-ﬁwng our: existing Civil Lines Sub-
1 Division from e

North-Distict and,

m;{dmg, it in the new Central Diftrict.

. Botweli

| Bazar bu%.%{)zv:swras of existing North

By merging existing Kotwali and Sadar

District and adding existing Daryagan;

on of existing Central Distict

Sub-Divisio !

together, )

1By merging 1z Pahwrgani and |
. of '{::ifsiii}gg

F

%
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o, By dividing exibting Seelampur Sub-
{ Division of o z:;tmg Morth-East District |
I Nagar wto three Sub-Divisions viz, Seelampur,
i Yamuna Vihar & Karawa! Nagar, |
0 1. Shabdar By za&mg out- wsﬁ:xng Shahdars Sob-
: i ng N rih-Bast District
: i Besapur
and - adding i
L stmct
[ Vivak Vilar i
L Bast i Gendhi Nagar
‘? ’ |
i g%s Freet Vikar ; , ! 2 Py
i { ik, Maym Viar Dv’za;mz of c:am;rsg, f;sfsm szm mzu
t wo Sub-Divisions viz. Preet Vibar & |
P | Mayur Vihay, - mj
|
¥
[
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c
ANNEXURE - I
THame of | Hame of the g ' %%amsmg VE'Iiag}:as;f%‘.?a%imiws T
g ‘ futeDivislon i s }
4 H
nivkya Purt h{ side-ol Puﬁ::%*gwi% Road (inslusive) i
IR sl Joats Junction wih |
! : me onction o School Lane ¢
: - ry boundary of Northem Railway ant |
the Eastern Boundary .of Northern Z
H H
; |
: c}f school imeﬁ
‘ w:??z tb@ ?s*&;tem Baufwisty of ?hg ey glong the |
: . Laslam {?:zundary of Northern Ral bvay tool pont o E
: : the west 06 point 888 hence (¢ river Jamuna fo 5
! d SRont dug East of poinl 688 and fﬁﬂﬂc% ﬁfcmg he |
' 'S f’g
\ 9 o !
: i tl
1 H i
e i
| West: Ra:iga Read trom - w{)fmem zﬁﬁurzazm of Army
Float and Road going 1
H Puss Howd Jdna {;r{
| % ; {‘” i m;w :
g Qw b S’"mm Cimar G«:sf Liri Ruc‘zﬁ W ri:; éi&t umaum v x&f‘. Lad
H ¥
f )
; ";amcxr‘: g Aurport, Raitwey
! Ling mum ,z;pif;s Ks.unclion withy Sardar- P 5
: | Wty 5P Marg, Ridoe in the Une of blonil bounidary |
' wall of Army Publie School Dhata Kuar {
iy
o Bpst OutefoGolf Lok roao sl i Junstion et
: “Subramgriam Bhart Marg lowards Mathurg Boag |
and fram theleh side uplo Pursng Kils |
O uradabad Patan : T T
DS Jadid CRiawnl :
! E 3 Mqig{!ﬁd : ;
! Lo Nanoal Baya ; :
| 5 SmgerPur :
! (oo Balibad Mehd: Pur i
! L Sahu Pur |
i | & Bagrol |
i -
§ 5 pangal Dewat ;
34 Bamalks i
Poos Ghatoml 5
Lo b Kasum Pk B e !
2% Makipal Pur . s ;
LB Mond Fur Munirka [
oy F sant Nagar - :
: 10 Mesbod Pur !
ek s 1A hywr Chawni :
: 2 Dhaks !
S Dheer Pur
. Sargarn e i
S Rajpur Chawnl !
S mmb\w 3nnmgzmm 1 *
B L
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i 1
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! e
: 2‘
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%
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e o - iy '!'
! slong lhe seuthery edge z}*’ Hanadur Garh Hoad |
! ; {Rbed hel) 1o the Hishan f Raiway laval | |
! e'srf:msfzg !
South, JLN Marg, E}a hi Gale X-ing, Rajghat X-ing Rajghas |
| Pﬁzwe;r Hw&e Rw;f : :
|
|
2
San %«*Qm,
&i‘em m»:i {:zi t?'u» s?s*“uw Y;smxma %:%rd @
~ Re Zast and 6,1, Road,
; C»}a h-East axe lusive, | |
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na Bazer Road on |
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I T m:m
! E Sl
i 3. Timaipur
| 4. Sagat Pur.Deid
i i
|
: g :,
\ i L
|
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! ; :
; i Mol Bagh !
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s
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|z”¥~%\<m> 5. Maum Rand ;
¢ 2 Ghirag Delvl
: [ & Sahapw Jm i
IR B 4 :
‘ 5. Masjld Meth |
: f ; 8 Yusul Sarai f
Knanpur |
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NATIONAL GREEN TRIBUNAL
(i) Serial No, Of the copy application:.g....&:}. D"’H

{il) Nams of the Appllcant:..&d!.s..&):\,l\/w 'W ‘t‘ﬂ_j') ~the _gu.pam -Hcf-\-&?
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Signature
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of the’document of ggder as in the case file

~ (0 Appeal, RA, BA MA, 1A) No.... U] 2222
A Las ] 200 & ) And
that allfthe matters appearing therein have

been legibly and faithfully copied with no
modifications: For Registrar (NG
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

I.A.NO. OF 2024
IN
EXECUTION APPLICATION NO. 44 OF 2023

IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:

SHAILESH SINGH ...APPLICANT
VERSUS
THE SURYAA HOTEL & ORS. ...RESPONDENTS

APPLICATION FOR CONDONATION OF DELAY IN
FILING REPLY ON BEHALF OF RESPONDENT NO. 1
HOTEL TO THE EXECUTION APPLICATION.

MOST RESPECTFULLY SHOWETH:

1.  That the Respondent No. 1 Hotel is filing the accompanying Reply to the

Execution Petition.

2. That this Hon’ble Tribunal vide Order dated 08.05.2024 was pleased to
grant four weeks’ time to the Respondent No. 1 Hotel to file its reply to

the execution petition.

3.  That there is a delay of 22 days in filing the present reply to the execution
petition. The said delay occurred is neither intentional nor deliberate but

due to the reasons that from 01.06.2024 till 30.06.2024 the Hon’ble High

Court was closed for summer vacation. Immediately after the reopening
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of the Courts, the reply got drafied and the same could not be vetted as the
Sr. Counsel engaged in the present matter was away from Delhi for the

Holidays.

4. That also a considerable time occurred for getting the entire record of
O.A. No. 407 of 2015 from the previous Counsel as the record which
received by the present counsel was not complete. Thereafter, certified
copies of the record were obtained from this Hon’ble Tribunal on
16.07.2024. Immediately, thereafter the present reply got vetted and filed
by the Respondent No. 1.

5.  That the delay of 22 days in filing the present reply is neither intentional
nor deliberate, but due to the aforesaid circumstances, which is beyond

the control of the Defendant.

6.  That the present Application has been filed bonafide and in the interest of

justice.

PRAYER

In the facts and circumstances of the case, it is therefore, most respectfully

prayed that this Hon'ble Tribunal may graciously be pleased to: -

(a) Condone the delay of 22 days in filing the present reply on behalf
of the Respondent No. 1 and the present reply may kindly be taken

on record; and
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(b)  to pass such other further orders which this Hon’ble Tribunal may

deem fit and proper in the facts of the case.

It is prayed accordingly.

RESPONDENT NO. 1

THROUGH

M Cinay Unod .
MANSI CHADHA [D-1318/2005],
ADVOCATE FOR RESPONDENT NO. 1
161, LCB-I, DELHI HIGH COURT
NEW DELHI-110003, MOB: 9910772005

Email: chadhaandassociates@rediffmail.com
New Delhi

Dated: 22.07.2024
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO. 44 OF 2023

IN
ORIGINAL APPLICATION NO. 407 OF 2015

IN THE MATTER OF:
SHAILESH SINGH ...APPLICANT
VERSUS
THE SURYAA HOTEL & ORS. ...RESPONDENTS
AFFIDAVIT

I, Ramanand Juyal, S/o Late Shri D. R. Juyal, Aged about 66 years, R/o B-108,
Sector-122, Noida, Gautam Buddha Nagar, UP-201301 do hereby solemnly

affirm and declare as under:-

1.  That I am the Manager, Corporate Affairs, of the Respondent No. 1 Hotel.
I am well conversant with the facts and circumstances of the present case

and am duly authorised and competent to swear this Affidavit.

2. That the contents of accompanying Application for Condonation of Delay

in filing the Reply to Execution Petition are true and correct t¢/ my

PJ) knowledge. /

PONENT

=\
':S‘Q@@IFICATION:- 93 L N0

,\47 Sf“\\',q&&\/enﬁed at New Delhi on this the  day of July 2024 that the facts stated in the

RIS

.__..—-——....._ ,n

S, NO 27 :-:b(i-l \\%. ‘;‘."‘q 5y :.1:‘ ti g

- AEITA FANA ' T
Mq« A Q‘xn‘v\qlurt Nio. Df\; Shy. 06 e
p : . Y oo ..olkoz,) 1 nee hy i [Q._rn% A_Q““.“ st ¥
"\ rmﬁCd P\ o ,-_ ;\ A,(: Iﬂ ﬂ,ﬂd

" O%Kas solernnty affirrie

RS v e 17

been read & explain

&t .duv.tzrhlch have
{ i him are trus end
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